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GOVERNMENT of JAMMU AND KASHMI
FINANCE DEPARTMENT :

NOTIFICATION

Jamamu, the 24" Aprit 9015

SRO- 193.- In exercise of the powers conferred under
Jammu & Kashmir, the Governor is pleased (0 make the following rules namely:

l.

L]

Short title and commencement:-

(1) These rules may be called the Jammu & Kashmir Ci ‘ i
P Ra mir Civil Services {Revised)

(2) These rules shall be deemed to have come into force on the Ist day of
January, 2016 with effective date of implementation from Ist April, 2018

Categories of Government servants to whom the rules apply:-

1) Save as otherwise provided by or under these rules, these rules shall apply to
persons appointed to civil services and posts in connection with the affairs of
the State including whole time contingent paid workers/work charged
employees drawing pay in graded scales whose pay is debited to consolidated
fund of the State.

2) These rules shall not apply to:-

(i) Members of the All India Services appointed 1o the civil posts/ serving in
connection with the affairs of the State;

(i) Faculty Members of Government Degree Colleges, 10 “"hﬂ‘;‘ G‘:“‘"“;mf“l

Degree Colleges (Adoption of UGC Revised Pay Scales) Rules d-ﬂf_‘i’ e;'ﬁll:l i;y

(iit) Faculty Members of Government College of Engineering a ATy

» Jammu, to whom Jammu College of Engineering & Technology (Adoption 0

AICTE Revised Pay Scales) Rules 2013 apply; .
(iv) Faculty Members of S.K. Institute of Medical Sclencc,RSn_naﬁnga u; Et;ams
SK. Institute of Medical Sciences Faculty Members (Revisec Fay

2009 apply, - 1 | o
(v) Memhfri yﬁf 1&K Subardinate Judicial services, itti whom the Jamm

Kashmir Subordinate Judicial Pay Rules, 2011, apply;
(vi) persons not in whale-time emp!oymcnt:
vii) persons paid out of confingencies; 5 | <o paid only on
E"'iii}]p ﬂegung pfaid atherwise than on a monthly basis including those pa |

a piece rate basis; * : ontract. provides
(ix) Pf:pr;fnbsrimploycd on contract basis except where the €

otherwise; | Government service after retirement;

(x) persons re-employed i e
B W H dE mt‘ﬂnl
(xi) persons whose services are obtained on depu l

e



(xi1) posts which carry consolidated
) rate of pay.
{x1it) any ather class oy category of persons whom th
specifically exclude from th ; ¢ Govemment may, b
contained in these rules 8l or any of the E’fﬁﬂisiﬂns

Definitions. ~ i these roles, unless the context otherwise requi
ires:-

(i) “existing basic pay” means the :
} pay drawn in | - s
N d Grade Pay or Pay in the cxifingons scnl}e'he Presenibed existing Pay Bang
(it) “existing Pay Band and Grade Pay” in rel'alia

means the Pay Band and the Grade Pa N to 2 Government servant

y .Iapp'iicuble to the post held by the

(i) “existing scale” in relation 10 4 Government servant

substantive, temporary or officiating capacity;
(1v) “existing pay structure” in relation 10 a Gavernment serva
nt means th
present system of Pay Band and Grade Pay or the Pay Scale applicable to 1]1:
post held by the Government servant as on the date immediately before the

commencement of these rules whether in a substantive, temporary or
officiating capacity.

Explanation. - The expressions “existing basic pay", “existing Pay Band and Grade
Pay" and “existing scale”, in respect of a Gavemment servant who
on the Ist day of January, 2016 was on deputation aut of State ar on
leave or on foreign service, or who would have on that date
officiated n one or more lower posts but for his officiating in a
higher post, shall mean such Basic Pay, Pay Band and Grrade Pay or
Scale in relation to the post which he would have held but for his
being on deputation or on leave or on foreign service or officiating

in the higher post, as the case may be;

(v) “existing emoluments” mean the sum of (i) existing basic pay and {i)
existing dearness allowance at index average as on stday of January, 2006,
(vi) “pay matrix” means Matrix specified in Part A of the Schedule, with Lc'-rpcls
of Pay arranged in vertical cells 25 assigned to corresponding existing Fay

Band and Grade Pay; : : .
(vil) “Level" in the Pay Matrix means the Level carrespanding to the existing Pay

iGad i hedule;
Band and Grade Pay specified in Part A of the Sch ot
specified in Part A of the Schedule; ix and the
(ix) “revised pay structure” in refatios to 4 past means th; Pa}é:"‘[ndtl::; Grade
Levels specified therein corresponding fo the F?'S'L':fﬁt:ygpamﬂ)‘ for that
Pay of the post unless a different revised Level is n
st drawn in the
(x) Eg;sic pay” in the revised pay structure means LRt
rescribed Level in the Pay Matrix; Govemment servant
(xi) Ercviser.l emoluments” means the pay in the Leyel ofd
in the revised pay structure; and hese rules.

(xi1) “Schedule” means a schedule appended to ¢ h
the

S g ce with
termined in accordat Pay

d ¥
Level of posts. - The Level of posts shall % 0 CCcr, o ayd and Grade
various Levels as assigned to the correspon g

as specified in the Pay Matrix, :

AL SR
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(1) The option under the provisos to rule 5

Drawi of pay in the revigeq
rules, a Government sery
applicable to the post to

Fﬂ}’ Slrunture. - Sd"-"c :
i'm':'. shati E‘jmw pay in the Leﬁiic}thmi“.]}mﬁdﬂj in these
which he is appainteg:

Provided further that IN cases where

in i h igher gmdﬁ pa} or smle bEEw
date of notification of these rules #en 15t day of January, 2015 and the

On account of promotion or u :
the Governmeat secvant may elect 10 switch over to the rsmt;;:

structure from the date of i ;
o such promotion or upgradation, as the case may

a Government servant has been placed

Explanation 1-  The inption t0 refain the existing pay structure under the
provisos to this rule shall be admissible only in respect of ane
existing Pay Band and Grade Pay or scale.

Explanation 2.-  The aforesaid option shall not be admissible to any person
appointed to a post for the first time in Government service or
by transfer from another post on or after the 1st day of
January, 2016, and he shall be allowed pay only in the revised
pay structure,

Explanation 3 - Where a Government servant exercises the option under the
provisos to this rule to retain the existing pay structure of a
post held by him in an officiating capacity on a regular basis
for the purpose of repulation of pay in that pay structure, or
under any other rule or order applicable to that post, his
substantive pay shall be substantive pay which he would have

drawn had he retained the existing pay structure i respeet of
the permanent post on which he holds a lien or would have
held a lien had his lien not been suspended or the pay of the
officiating post which has acquired the character of
substantive pay in accordance with any order for the time
being in force, whichever is lugher.

Exercise of option:-
shall be exercised in writing i the form

; : : rule (2)
appended to these rules so as 10 reach ﬂ'?e authority mvznllmﬁleﬁ :? revis;:r:rn
within three months of the date of nofification of ﬂlf& ;lilll:?:ez;cnt to the date of
n the existing pay structure (5 made by any of s:rt e
notification of these rules, within three months of the date

Provided that:- ek

: h notification

() inthe case of a Government servant who 5,8 e d; lgt::;m; Jeave or OF

or. us the case may be, date of such order, OVt ':w <aid option shall be
du'putmiuu or foreign service or aclive service,

Ao |
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(1)

(2) The option shall be intimated by

(3) If the intimation regarding option is not rece
. | wed i
specified in sub rule (1), the Government servan: sbga}:]rl&teh:m

2016.

the Government servant 1o the

the form appended to these ryles. et

(4) The option once exercised shall be final.

Note 1:

Note 2:

Note 3:

Persons whose services were terminated on or after |

- ; st January, 2016 and
who could n:nt exercise the option within the prescribed time limit, on
account of discharge on the expiry of the sanctioned posts, resignation

dismissal or discharge on disciplinary grounds, shall be entitled to exercise
option under sub-rule (1),

Persons who have died on or after the 1st day of January, 2016 and could
not exercise the option within prescribed time limit are deemed to haye
opted for the revised pay structure on and from the st day of January,
2016 or such later date as is most beneficial to their dependents if the
revised pay structure is more favorable and in such cases, necessary action
for payment of arrears shall be taken by the Head of Office,

Persons who were on eamed leave or any other leave on Ist day of
January, 2016 which entitled them o leave salary shall be entitled to
exercise option under sub-rule (1).

/. Fixation of pay in the revised pay structure.-

(1)

rvant who elects, or is deemed to have elcr:tﬂald
under rule 6 to be governed by the revised pay structure a{;& an:in; bc
Ist day of January, 2016, shali, unless n any cas; the rzpm o hii
special order otherwise directs, be fixed separately (n

substantive pay in the permanent past on which hedhulc:is I_:[tl Itr:: ;:t‘;;’;_lg
have held a lien if such lien had not been suspended, an

pay in the officiating post held by him, in the following manner:=

The pay of a Government 5¢

: ay obtained
the pay in the applicable Level in the Pay ME::;: ]Lilg?;?th:aﬂn};cd off 1©
by multiplying the existng basio P& 3 1 NG it inthat Levl
the nearest rupee and the figure so arr 2 orresponds to any Cell 1n
in the Pay Matrix and if such an identical figure “h Il be the pay, and if no
the applicable Level of the Pay Mairix; the S?mtf : 2 y shall be fixed at the
such IE’Zu‘:‘ll is available in the applicable Level, the P4

- ; the Pay fﬂﬂfﬂlxﬂ
immediate next higher Cell in that applicabie Level of




Hlustration:

1 ll Eli“InE Pﬂ'f Bﬂl‘ld - F'E']. Fﬂ'}l \
2
2| Existing Grode Pay : 2400 R -__.___._____A____f__m
—_ Pa 1500 "
3| Existing Pay In the Pay Band *© 9B1p La:;gl,;" T 2100 | 2300 2400 | 1w
4 | Existing Basic Pay. 1221D{9810+24m] : r.._}____ A r"!'a""-—-r_.___r_h
1 e t————
= 8000 | 135%0 | 25309 | 25400 25500
Pay after multiplication by a fitment factor e 5700
51 pf2.57 12210%2.57=31379.7 2 18500 4 —
(rounded off to 31380) 20500 { 26100 | 26200 26300 | 30100
6| Level Corresponding to GP 2400: Leve] 4 3 19100 lllmﬁw 2000
1000 | 27
7 __: 13700 3 23900 | 27700 | 27800 z?g iiﬁ
20300 | 22400 | 78 500
pevised Pay In the Pay Matrix {either egqual | 6 20900 | 23100 Egﬂ :ﬁ 218700 3?51]3__
to or next higher to 31380 in Level 4) : 7 21500 | 23800 | 30300 30 23500 | 33300
30400 | 30500 | 34500
31400 8 22100 | 24500 | 31200 31300 | 31400 | 3ssgo
‘ 3__1 12800 | 35200 | 32100 | 32200 | 37300 | 37000
10 [ 23500 | 26000 | 33100 | 33200 | 33300 | 38100

(2)

(ii) if the minimum pay or the first Cell in the applicable Level is more than
the amount arrived at as per sub-clause (i) above, the pay shall be fixed at
minimum pay or the first Cell of that applicable Leve),

Where a post has been upgraded, the fixation of pay in the applicable level will be

carried out in the manner preseribed in accordance with Sub-Clause (i) & (i), of
Clause-A under Rule 7 (1).

Yl

Illustration:
1 | Existing PayBand: PB:1 | | payBand 5200-20200
2 | Existing Grade Pay : 2400 Grade Pay | 1800 | 1900 [ 2100 | 2300 | 2400 | 2800
g Date of upgradation: 1-1-2016
4 Elx;r;t:;g Pay in the Pay Band Levels 1 2 IA 38 | 4 5
5 | Up Graded Grade Pay; 2800
6 | Pay for the purpose of fixation:
12960{1n15n+2.gp:¢}] 1 18000 | 15900 | 25300 | 25400 | 25500 | 29200
7 | pay after muitiplication by a
fitment  factor of 257 » | 18500 | 20500 | 26100 | 26200 | 26300 ) 3010
12960x2.57=33307.3
. (raunded off ta 33307]
I m ~ W) TR
8 | Level Corresponding to GP 2800: 3 19100 | 2t100 | 26900 | 27000 | 271 =
; | Level 5 . 700 | 21700 | 27700 | 27800 ;ﬂg g.:am
5| 20300 | 22400 | 28500 -%g-;ﬁ 29600 | 33900
T 23100 | 29400
Revised Pay in the Pay Matrix b 6 O 23800 | 30300 30400 | 30500 34500
- 7 21500 ~T 31300 | 31400 | 35500
(either equal to or next higher to 22100 | 24500 31200 | 31 o0 3700
33307 in Level 5) :33900 [__ § 35200 | 32100 32200 | 32 =
9 22800 =T 33200 | 33300 | 38100 |
10 23500 | 26000 | 33100 | 22— ——
= upto
or 01012016 u§
. peen up-graded aft ion
Provided that where a post :m{;avemmznﬁtﬁﬂm has opted for revis
hotification of these rules and the
5
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of his pay under these rules, his
shall be fixed as under:- .20 W dateof UP-gradation of the post

minimum or the first Cell of that up-g;-adad Level;

' Pre up-graded Level coincides wi
stage of pay in the up-graded Level, the pay shall be ﬁ:sndmatlh utzl:
same stage/ Cell of that up-graded Level;

(¢) In case the stage of pay fixed in the
between two stages of th

be fixed at the next high

: Pre up-graded Level falls
€ pay in the up-graded Level, the pay shall
er stage/ Cell of that up-graded Level;

(d) The date of increment in all the above three cases shall remain
unchanged except where the pay in the pre-upgraded Level was
drawn at the maximum thereof. [n the lafter case next increment m
he up-graded pay Level of the post shall be drawn afier the

prescribed incremental period reckoning from the date of up-
gradation.

(3)A Government servant who is on leave on the |st day of Janvary, 2016 and is
entitled to leave salary shall be entitled to pay in the revised pay structure from lst
day of January, 2016 or the date of option for the revised pay structure.

(4)A Government servant who is on study leave on the Ist day of January, Eﬂ!ﬁ shall
be entitled to the pay in the revised pay structure from Ist day of January, 2016 or
the date of option.

(5)A Government servant under suspension shall confinue o Eisr:dw suhsﬁmmm
allowance based on existing pay structure and his pay in the m;ﬁdinpzy
shall be subject to the final order on the pending disciplinary proceedings.

uments in the case of any

s, i I
(6) Where the existing emoluments exceed the revised emo as personal pay to be

Government servant, the difference shall be allowed
absorbed in future increases in pay.
ermment servant,
(7)Where in the fixation of pay under sub-rule (1), the i:';il_f’a“::; Ec‘:_;ﬁ ot
who, in the existing pay structure, was drawing mr ]t e i i the e
Jnnu,my 2016 more pay than another Government ser::ﬂljlowcr than that of such
cadre éem fixed | In.the oY e s llip I?in the revised pay structure as
junim:, his pay shall be stepped up to the same €

that of the junior. e e
. : | pay, otner
(8)Where a Government servant is in receipt of wﬁﬁ:mgdfnteiy pefore the date of
personal pay, due to loss in his substantive P%fh his existing emoluments €X s
Cummemcam;nt of these rules, which together W resenting such eXCEss ‘51'*1"
the revised emoluments, then the difterence TCp be absorbed in future
- | Y

onal pay o
allowed to such Government servant aAs pers pa
increase in pay.



(1) In cases where a senior Goyernmens Servant promoted
0led 0 a

the 1st day of January, 206 draws e high

: : /1 38 pay | : £7 post befo
Junior who is promoted to the higher postp::r :: ;git h:;md PaY structure than hrl:
the pay of senior Government SerVant in the reyisey € Ist day of January, 2016,
up to an amouat equal to the pa Pay structure shaff pe stepped

_ Y as fixed for his jun:
stepping up shall be done with effect fmnr'i I;T: T&T: ::If I::;;L??“ ??‘ﬂ;m i
on of the junior

Government servant subject (g the Rulfillment of the following condition |
5, namely:.

(a) both the junior and the senior Governm

. ; *n servants belong to th
and the posts in which they hav be "N 10 the same cadre
cadre, ¥ have been promoted are identical in the same

(b) the existing pay structure and the revised
: - pay structure :
posts in which they are entitled to drayw pay :Fre !dentica::fﬂm Pk e

(c) the senor Government servant at the tim

e of promotion is drawi
more pay than the junior: P fawing equal or

(d) the anomaiy is directly as a result of the application of the provisions of these
rules or Article 77(B) of J&K CSRs or any other rule or order regulating pay
fixation on such promotion in the revised pay structure:

Provided that if the junior officer was drawing more pay in the existing
pay structure than the senior by virtue of any advance increments
granted 10 him, the provisions of this sub rufe shalf not be invoked to
siep up the pay of the senior officer

(it) The order relating to re-fixation of the pay of the senior officer in accordance
with clause (i) shall be issued under Govemnment Instruction No. 4 below Article
77-B of Jammu & Kashmir Civil Service Regulations and the senior officer shall
be entitled 1o the next increment vn tompletion of bs required qualifiing secvice
with effect from the date of re-fixation of pay.

' isi ] ed in the officiating post under
(10) Subject to the provisions of rule 5, if the pay as fixed It
EUbfl'ulE (1) is lower than the pay fixed in the subsiantive post, the former shall be

fixed at the same stage as the substantive pay.

i ' ruitment on or after 1st
: Fixation of pay of employees appointed by direct rec el e

: inted by direct
day of January, 2016. - The pay of employees appoint s
lstydﬂy of jﬁn?;lry, 2016 shaupbc fixed at the mlmmum. ﬁ-ﬂr the first Cell i
applicable to the post ta which such employees are appoinied.

Provided that where the existing pay of such E'r::;ial?i}::u
day of January, 2016 and before the date of noti

is existing €
been fuied inthe exINE oY :md Ilf hﬁc:ii as applicable to the post 0
exceed the minimum pay or the first Cell in the »

such difference shall be
which he is appointed on or after ist day of 1":““‘“1”;‘ f:tif; o
paid as personal pay to be absarbed in future ICre

: Ist
appointed on or after :
fp these rules, has glready
moluments happea 10

< cnecified in the vertical
9 Increments in Pay Matrix. - The increment chall be as Spec

Cells of the applicable Level in the Pay Matrix.



lustration:

An employee in the Basic Pay of 31400
Level in the cells and on grant of incremen

Pay Band 5200-20200

In Leve]
L, his bas;

4 will moye vertical
€ pay will be 3230,

ly down the same

Pay Band ———

Grade Pay 1800 1500 nmﬂm'!mﬂ:m __—_—— =
Levels 1 2 IA B JT—U—— 80 |
1 18000 19500 % =
2 18500 20500 zsi%* ::E T Ty
3 19100 21100 26900 27000 :’:m 20|
4 19700 21700 27700 27800 3 = 2000

5 20300 22400 28500 28500 u?ﬁ o

6 20900 23100 29400 29500 29600 20

7 21500 23800 30300 30400 30500 ;m

8 22100 24500 31200 31300 31400 ssﬁ

9 22400 25200 32100 32200 aﬁlm 37000
10 23500 26000 33100 33200 33300 38100 |

10.

(1)

(2)

(b)

Date of next increment in revised pay structure:-

There shall be two dates for grant of increment namely, Ist January and Ist July of
every year, instead of existing date of 1st July:

Provided that an employee shall be entitled to only one annual increment either on
Ist January or Ist July depending on the date of his appointment, promotion or
grant of financial up gradation.

The increment in respect of an employee appointed or promoted or grantad non
functional (In-Situ Promotion) under Jammu & Kashmir Civil Service (Higher
Standard Pay Scale Scheme) Rules, or any other scheme/rules during the period
between the 2nd day of January and Ist day of July (both inclusive) shall be
granted on lst day of January and the increment In respect .ﬂf — m[P'“-'f“
appointed or promoted or granted non functional (In-Situ Promotion '““:‘d'.ng lehp;
gradation under J&K HSPSS Rules or any other scheme or rules in force }unhrﬁ[ be
period between the 2nd day of July and st day of January (both inclusive) s

granted on |st day of July.

Illustration: . T Nder
- the normal hierarchy
In case of an employee appointed or pmrﬁ]l::i;nf‘mc during the period bepween

J&K HSPSS Rules or any other scheme or - cament shall
the 2nd day of July, 2016 and the 15t day of January, 20][}?’ ﬂ;iutiitl’::::ne year on
accrue on the 1st day of July, 2017 and thereafter it S

annual basis. ) of hierarchy or under
In case of an employee appointed or pmmated‘mr;hr;ﬂ;:r?ng ihe period between
J&K HSPSS Rules or any other scheme or rules in e i did not draw any
2nd day of January, 2016 and lst day of July, ¢ shall accrue on Ist day of
esment onile da}: of uly 2K ﬂﬂftim?:r:::n;:af on annual basis.
January, 2017 and thereafter it shall accrue aftet

vised pay structure has

¢s whose pay in the mmg Level in which the

Provided that in the case of employe increment in

Xt
been fixed as on st day of January, the nex




pay was so fi
2016:

Provided further that the next
Xt incre
July, 2016 shall accrue op Ist dayf:r;ET;llznnT'; vl of Increment op Ist day of
¥ . y D

1, Revision of pay from a date 4
i ubse
Govemment sersiapma R :]u:;nt tuhl.-.t da:,f of January, 201 . Where 2

12, Fixation of pay on Promotion ¢
g . N or after 1st
fixation of pay in case of promotion from one L:vet;::i ::ﬂf:nu_ary, 20115. - The
structure shall be made in the following manner namely:- €1 the revised pay

(1) One increment shall be given in the Le i
vel from which th '
and he slml_i be placed at a Cr:lll equal to the figure so amv:; Ttpilrﬁll:: EE:IJ m?:l?d
post to which promoted and jf po such Cell is available in the Level to :h' I:
promoted, he/she shall be placed at the next higher Cell in that Leve], :

INlustration;

. Level in the revised pay structure: Level 4
1| Basic Pay in the Revised Pay Pay 5200-20200

Structure: 29600 Band
2 | Promotion/  Insitu Promotion Grade | 1800 | 1500

2100 | 2300

Granted in LEVELS Pay T o
3 | Pay after giving one increment in Levels 1 2 3A i8 4 5

Level 4: 30500

18000 | 19300 | 25300 [ 25400 | 25500 | 29200

18500 | 20500 | 26100 | 26200 | 26300 | 30100

19100 | 21100 | 25500 | 27000 | 27100 | 31000

Pay In the Higher Level i.e. Level 5:

19700 | 21700 | 27700 | 27800 | 27900 | 31500

31000(either equal to or next 20300 | 22400 | 28500 | 28600 | 28700 | 32900

higher to 30500 in Level 5) 20500 | 23100 | 29400 | 29500 | 29600 | 33500

21500 | 23800 | 30300 § 30400 { 30500 | 34500

22100 | 24500 | 31200 | 31300 | 31400 | 35300

22800 | 25200 | 32100 | 32200 | 32300 | 37000

o| P~ o w e wlm|w

[

23500 | 26000 | 33100 | 33200 | 33300 | 38100

(i) if the minimum of the promotional Level happens to be more than the muun:
arrived at as per sub-clause (i) above, the pay shall be fixed at minimum pay 0

the first Cell of that applicable Level.

13 Availability of option for fixation of pay on promotion from the Date of Next

Increment (DNT) in the lower post: : : Time

(1) On promotion from one Level to another Level / financial :'peg:‘,nf::h;,ﬂnl;ln dl:-t! an

Bound promotion Scheme/insitu scheme, a Gm'em[n:n[ :imcr from the date of

option to get his / her pay fixed in the higher post / Level eit! July or Ist
increment (either [st July

his/her promotion or from the date of his/her next! hich he / she
; el of the from which
_anuary, as the case may,be] sCie ml;il: ;;ai::lg mnpnﬁr in the revised Pay

is promoted. The pay will be fixed in

structure;-
Y ernment Servant opts
(a)  In case, consequent upon his / her promotion, H‘I" ii::.lrgmcnt (either Ist
to have ’Iusﬂmr pay fixed from the date of his/her n
9

s
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S ——

his/her date of next Increment, the Goye rom the date of Promatian iy
next higher cell in the | MMENL Servant shatf e p)
© Level of the post to wh h hefshe @ placed at the
e he/she is promoted.
[lustration:
[_1 | Level in the Revised Pay Structure: Pay
L&"EEG B]l‘ﬂ mm_i"ﬂ"—-—_-__.______
2 Basic Pay In the Revised FET -_Gﬂdg 1 i
B stchs qu it 800 | 1500 | 2100 300 | 2100 2800
3 | Granted Promotion in Level 5 Levels 1 7 _-"_1& —_—
[ 1 18 —2 |
Pay in the Higher Level 1.e Leve) 5: - 2 mg ;:;gg i:iﬂﬂ 13400 | 25500 29200
- 27100 0 |
Level 5) 3119700 | 21700 { 27700 [ 77800 17%0 :ﬁ
2| 20300 | 22400 | 28500 | 28600 | 28700 | 53500
5 6 20500 | 23100 | 29400 [ 23500 1600 | 33500
Pay from the date of promotion till 7 21500 | 23800 | 20300 | 30400 30500 | 34300
DNI: 30100 8 22100 | 24500 | 31200 | 31300 30400 | 15500
g 22800 | 25200 | 32100 | 32200 32300 | 37000
10 23500 | 26000 | 33100 | 337200 33300 1 38100

(b) Subsequently, on the date of next increment (DNI) in the Level of the post
to which Government Servant is promoted, his/her pay will be re-fixed and
two increments (one annual increment and the secand an account of
promotion) may be granted in the Level from which the Government
Servant is promoted and he/she shall be placed, at a celi equal to the figure
so arrived, in the Level of the post to which he/she is promoted; and if no
such cell is available in the Level to which he/she is promoted, he/she shall
be placed at the next higher cell in that Level.

Illustration:
[1 [level in the Revised Pay Pay $200-20200
Structure Level 4 Band |
2 | Basic Pay In the Revised Pay Grade 1800 | 1900 | 2100 2300 | 2400 | 2800
Structure: 29600 Pay - T 38 4 5
3 | Granted Promotion In Level 5 Levels 1 28 oo | 2500 25500 | 2020
4 | Pay fram the date of pramation 1 18000 | 19200 T30 T 363007] 30100
till ONJ: 30100 2| 18500 | 20500 | 26100 o
' 3 10100 | 21100 | 26800 | 27000 27100 | 31
I 31700 | 27700 | 27800 | 77500 | 31500
4| 19700 o0 132900
5 20300 | 22400 28500 28600 | 28

5 | Re-fixation on DNI : Pay after 20400 | 29500 | 29600 13300

§ing two Increments in Level: 4 6 | 20900 | 23100 —
31400 — [ 30300 | 30400 | 30500

& | Payin the Higher Level L.e Level S 7 (o ;i:g 31200 | 31300 | 3180 35@

* 31900(either equal to or next 8 Hﬁ ) | 32100 | 32200 32300 ;::E'

higher to 31400 in Level 5) J 153 Eﬁ-ﬂﬂ 2 Eﬂﬂf 33100 | 33200 33300 B

who is F“"":""“ﬂ‘“':‘:I

| have no right to
e of increment.

c s oW and grade

The Government employee in his own pay gra
@ O ’ ey : exercise an option 10 defer
(OPG) to the ligher post shal

his/her fixation of pay till next dat o
in the time bt

 effect from the
ed in the

ercise the option Wit

(2) In order to enable the cmployees mf.ﬂﬁ;g:i;hpmrﬂminn Wi :

prescribed, the option clause for pay ”"n[ chall invariably be incorpors
date of promotion/ date of next incremen

10



4.

5.

16

17,

8.

9.

promotion/ appointment order 50 that
option due to administrative lapse{s). S0 = ufd:lay in exercising the

Qualification Bar, -Nntwilhstanding anyth

departmental tests / technjcal qualifications INg contained in these Rules, e

or for promotion from one post to the unu?[:mm for appointment to the posts

L - n H
continue to be operative as hereto fore for the mﬁs:;“;a;ﬂf:l sz ‘mcrtments shall
also.

Creation of new Posts. - No post shall be ¢ i

) : reated in
except in one of the Revised Pay Levels shown in 1h:u st:;duﬁzt; mcntdjg etmmcnt
Rules. All posts created or upgraded on or afler 01.01.2016 to thepzle u!'isus:lh:;

these Rules shall be deemed to have been created :
Pay Levels for those posts. O Upgraded the comesponding

Mode of payment of arrears of pay. - The mode & proceduyse of
arrears on account of the revision of pay under these rul:smfmm ?:;ﬁ?}:nmf
2016 to 31t day of March, 2018 shall be ordered! issued separately '

Explanation. - For the purpose of this rule, “arrears of pay” mn relation to a
Government servant, means the difference betwees-

(1) the aggregate of the pay and deamness aflowance to which he is entifled on
account of the revision of his pay under these rules for the period effective
from the st day of January, 2016; and

(11) the aggregate of the pay and dearness allowance to which he would have
been entitled (whether such pay and dearness allowance had been received
or not) for that period had his pay and allowances not been so revised,

Special provisions/ treatment (or certain posts. - The bcpcﬁts of special
provisions/special treatment available/accorded to certain categﬂf'ﬁ_ﬂr posts under
the Jammu & Kashmir Civil Services (Revised) Pay Rules 1998 notified ""d.: SRO
18 dated 19.01.2018 shall continue, unless the same has been specifically

withdrawn, till further orders.
scales as were existing for any

to the notification of Jammu
992 shall not be avarlable

Provided that the benefit of higher pay s
specific class(s)/ categories of employees/ posts pnﬂfl
& Kashmir Civil Services (Revised) Pay Rules
henceforth.

Overriding effect of rules. - The provisions of {° - DRl
Scrvli-::sl ;%gula‘lmns, the Jammu & Kashmir Civil Seglﬁasu(li’:”;;%{ % g' R
1962, the Jammu & Kashmir Civil Sevces (RS (0, g o Civi
& Kashmir Civil Services (Revised) Pay Rules, 1982, 2 Services
Services (Revised) Pay Rules 1987, ;1:?- Jammu & 5

i les 1992, the Jammu & R = 41 Pay Rules,
](II?JT;;ST(;}EJ; ﬂf& Iﬁ:j:.?ammu & Kashmir Cvil St:rwi:eﬁagﬁ:-’:f;;s Ywhm bay is
et E;VE B3, O pl’ﬂ"-'idfd inlhliytfmr?;ﬁmis{ent with thes¢ rules.

(L

regulated under these rules, 10 the exte & T e loe

Power to relax. - Where the Govemment articular casé,

hlp in any p l
1 uses undue hards s that rule
any of the provisions of these rui!:;:':; with or refax the requirement o

the Government may, by order, d itions as may be considered 0
to such extent and subject to such cmldl;lllﬂﬁmﬂm

- 8 H ¥ I 'E n 5
dealing with the case in @ just and equita

f the Jammu & Kashmir Ciwil

11
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No: A/Misc (2008)-temp-1232

Iutm:p_remtinn. - If BnY question arises relat
provisions of these rules, it shall be refe

N8 10 the interpretation of any of the
Department for decision whi

red to . PR
¢h shall be binding&;ﬁml:{e Government in Finance

By order of Gaveruay,

Sd/-
(Navin K. Choudha ); IAS
Principal Secretary to Gnv?rn'ment:
Finance Department,

Dated 24.04,2018.

Copy to the:-

b
=

W L A R B R R N RS R R
FoDRNOUNAWN -

ad
i

Pt Gk e et et el et b s A 00 S O LA B L B e
VENFUIWNRE T TR

L L L Lo
oh W

Advocate General J&K High Court Srinagar/Jammu,

All Financial Commissioners.

Principal Accountant General, J&K Srinagar/lammu

All Principal Secretaries to Government.

Principal Secretary to Hon'ble Chief Minister

Frincipal Secretary to Hon'ble Governor.

Chief Electoral Officer, J&K, Jammu,

All Commr/Secretaries to Government.

Principal Resident Commissionar, S Prithvi Raj Road, New Delhi,

Divisional Commissioner Kashmir/Jammu.

Commissioner of Vigilance. J&K Srinagar/lJammu.

Principal Secretary to Chief Justice J&K High Court Srinagar/Jammu.

Registrar General, J&K High Court Srinagar/lammu

Director General Funds Organization J&K

Director General Accounts & Treasurles, J&K.

Director Information J&K.

Director Audit & Inspections.

D . .

A;Fﬁ;’;ﬂgfgiéﬂmem /Managing Directors/Chief Executive of State PSU’s/Autonomous

Bodies.

Secretary J&K Public Service Commission J&K,

Al District Development E:Smnﬂﬁgri??g;s e Coh

Se K Legislative Assem l -7 : _

Dirg;?rxiign:%ﬁndpﬂl Northern Zonal Accountancy Training Institute Jammu/Srinagac

Director Accounts & Treasuries Srinagar/Jammu.

All Director Finance/Financial Advisors & CAO's.

Jalnt Director Funds Qrganization Srinagar/JammiL

g!:::ﬁ;?nau:;fgﬁmment Press {or publication in Government Gazette.

Director Local Fund Audit aam:lt Pensions, J&K. M oo
: : 2

F'P::' gg’iﬁm E Cr?ci:«ﬁfbslf ;ﬁn?gemmnn'ble Ministers of State for information of th

Ministers.

All usfﬂcﬂrsfﬂecnun officers ﬂfl Fiﬁfﬁn?;rff:mesﬁmﬁﬂt Srinagar/Ismmu.

President Non-Gazetted Employ o

I/c Website, FD. (www f o

I/c Website, GAD (v jkgad.olC.in)-

Government order file (W25CS), 1.'.1.)\{
(M. R. Andrabi),

Director (Codes),
Finance Department.



STATEMENT SHOWING
JAMMU & KASHMIR (R

THE FIRST SCHEDULE

(See Rule 3)
EXISTING PAY
EVISED) pay

REVISED PAY (LEVEL) STRUCTURE w.g

STRUCTURE As pgp

RULES, 2009 AND T

F 01.01.201¢

— 5 (In Ru aesg
Existing Pay Bands Revised Pa}ﬁ)qm
S.No | Existing Pay Bands Existing | REVISED pAY LEVELS
Gr. Pay
(1) (2) (3) 4 %
i 1S (4440-7440) 1300 [5L1 (1480047100
2. 1S (4440-7440) 1400 |St2  (15900-50400)
3. 15 (4440-7440) | 1650 |53 (16900-53500) |
3, PB-1 ({5200-20200) 1800 | Level-1 (18000-56900)
5, PB-1 (5200-20200) 1900 | Level-2  (19900-63200)
6. PB-1 {5200-20200) 2100 | Level-3A (25300-80500) |
7. | PB-1 (5200-20200) 2300 | Level-3B (25400-81000)
3, PB-1 (5200-20200) 2400 |level-4 (25500-81100)
|9 |PB-1 {5200-20200) 2800 |level-5  [29200-92300)
10. | PB-2 (9300-34800) 4200 * | level-6  [35400-112400)
11 | PB-2 {9300-34800) 4210 | tevel-6A {35500-112600)
12. PB-2  (9300-34800) 4220 | Level-68B {35600-112800}
13. | pB-2 ({9300-34800) 4240 | (EVEL6C (35700-113100)
EovE S (9300-34800) 4260 | level-6D (35800-113200)
15' PB-2  (3300-34800) 4280 -+ | level-6E (35900-113500)
= Level-6 F (40800-129200)
16. | PR-2 (9300-34800) 4300
== Level-6 G (42300-134300)
17. | pe-2 (9300-34800) 4400 i500132400)
| 18 | PB-2 (9300-34800) 2600 | Level-7 L;;rsnn-wuuﬂl
19, | PB-2 (9300-34800) 4800 . t::::ga L
20. | PB-2 (9300-34800) szgg leval-9  (52700-166700)
21. PB-2 (9300-34800) 24 Level-10A (56600-179800)
22, |pe-3 (15600351000 | 560 LR = oo
23 |PB3 (15600391000 | ot eson a09200)
24, | PB-3 (15600-39100) 2 Level-13  [123100-215300)
25. | PB-4 (37400-67000) 8700 Level-13A {133100-216600) |
26. | PB-4 (37400-67000) | 8900 d1s  (144200-218200)
| 27, PB-4 (37400-67000) 10000 Tevel-15 (182200-224100)
28. 67000-79000 - Tovel16  (205400-224400}
29. | 75500-80000 : Level-17 [ZZSUGU} |
| 30, | 80000

13



FORM OF OPTION

(See rule 6 (2)}
L,
. hereby
elect the revised pay structure with effect from 1st January, 2016
2, 1, -
hereby

elect to continue on Pay Band and Grade Pay of my substantive /
officiating post mentioned below until:

* the date of my next increment / the date of my subsequent increment
ralsing my pay to Rs. - _ /1 vacate or cease to

draw pay in the existing pay structure/ the date of my
promotion/upgradation to the post of

Existing Pay Band and Grade
Pay

Signature

Name

Designation_

Office in which emplaoyed
* To be scored out, if not applicable.

UNDERTAKING |
I hereby undertake that in the event of my pay having been fixed.in:8

! ' cted
manner contrary to the provisions contained in these Rules, as dete
t so made shall be refunded by me o

cess paymen
subsequently, any ex pay nts due to

the Government either by adjustment against fUCire DEVIIE

me or otherwise.

Signature

Name

Designation
Date :
Place :

S\ '



] | “"~" ——
aNo | 4400-7340 ] a5e0-30200 S i T b e e S - T ,
Pay| 1300 | 1400 | 1650 | 1500 | 1900 | 2100 | 2300 | #00 | 2800 | azod | a2i0- | azz0- | azd0- | aico- | azso- | asoo | savo | amoo | anso T o5 T sioe T sem T aros T — 1 BTW‘IT&TiDﬂ;ET;&%t;&H e
s o ) 0 A 2 . 5 5 i ) &C 60 BE EF 6G 7 P 84 9 10A 11 12 13 114 14 15 | 16 | 17 |
7] 14300 | 15900 | 16500 15000 | 19900 | 25300 | 25400 | 25500 | 29200 | 35400 | 35500 ( 35600 | 35700 | 35800 | 35900 | 4000 | 42300 | 449500 | 47600 | 50700 | 52700 | soe00 | 67700 | 78800 | 123100l 1311000 143200 | 182200 msam‘ 225000
15200 | 16200 | 17200 | 18500 | 20500 | 26100 | 26200 | 26300 | 30100 36500 | 36600 | 36700 | 36800 | 36900 | 37000 | 42000 | 43600 | 46200 | 49000 | 52200 | 54300 | 58300 | 69700 | sizoa | 126800 | 135000 143500 | 187700 | 211600
ss700 | 16300 | 17900 | 192001 31100 | 26900 | 27000 | 27100 | 31000 | 37600 | 37700 37800 | 37900 { 32000 | 38100 | 43300 | 44900 | 47600 | s0s500 | 53800 | 55900 | 60000 | 71800 | 83800 | 130600 | 139100 | 153000 | 193300 | 217300
16200 | 17200 | 13200 | 15700 | 21700 | 27700 | 27800 | 27300 | 31200 | 38700 | 38800 38900 | 3sc00 | 39100 | 39200 | 44600 | 46200 | 49000 | s2o000 | ss400 | 57600 | 61800 | 74000 | 85100 | 134500 | 143300 157600 | 199100 224400
16700 | 17300 | 1soco | 20300 | 22400 28500 | 28600 | 28700 | 32900 | 39300 | 40000 | 40100 | 40200 40300 | 40400 | 45500 | 47600 | 50500 | 53600 ) 57100 | 59300 | €3700 | 76200 | 88700 | 138500 | 147600 | 162300 | 205100
37200 | 18400 | 19600 _15‘2'1 23100 25400 | 29500 | 29600 | 33900 | 41100 | 41200 | 41300 | 41400 | 41500 | 41600 | 47300 | 49000 { 57000 | 55200 | SE€800 | 61100 § 65600 | 78500 | 91400 | 142700 | 152000 | 167200 | 211300
17700 | 1sc00 | 20200 21500 | 132001 30300 | 30400 | 30500 | 34500 | 42300 | 42400 | 42500 | 42600 | 42700 | 42800 | 48700 | 50500 | 53600 | 56900 | 60600 | 62300 | 67600 | £0500 | 94100 | 147000 | 156600 | 172200 | 217600
g 18200 | 19600 | 20800 22300 | 23500 { 31200 | 31300 | 31400 | 35300 | 43600 | 43700 | 43800 | 43900 | 34000 | 44100 | 50200 | 52000 | 55200 | 58600 | 62400 | 64200 | 63600 | 83300 | 96300 | 151400 | 161300 | 177400 | 224100
3 1g700 | 20200 | 21400 22800 | 5200 | 32100 | 32200 | 32300 | 37000 | 44500 | 45000 | 45100 | 45200 | 45300 | 45200 | 51700 | 53800 | 56900 | 60400 | 64300 | 66700 | 71700 | 85200 | 95800 ) 155900 | 165100 | 182700
- 15300 | 20800 | 22000 23500 | 25000 | 33100 | 33200 | 33300 | 38100 | 45200 | 46400 | 46500 | 46600 | 46700 | 46800 | 53300 | 55200 | S=e00 | 62200 | 65200 [ 88700 | 73900 | 83400 | 102800 | 160600 [ 171100 | 188200
a 15500 | 2100 | 22700 | 24200 1 28200} 34100 | 34200 | 34300 | 39200 | 47200 | 47800 | 47200 | asooo | 48100 | 48200 | 54300 | se300 | 60400 | 64100 | 68200 | 70800 | 76100 | 91100 | 105900 | 165400 | 176200 193800
12 20500 | 22000 1345_0__.1_“35.;33“_"; 35100 | 35200 | 35300 | 20400 | 45000 | 49200 | 49300 | 49400 | 43500 | 49600 | 56500 | 58600 | 62200 | 65000 | 70200 | 72900 | 78400 | 93800 | 109100 | 170400 | 181500 | 199600
13 21100 | 22700 | 24190 | 25600 1 28200 | 36200 | 35300 | 36300 | 41600 | 50500 | so700 | sosoa | so900 | sioeo | s1100 | ss200 | eo400 | s4100 | esooo | 72300 | 75100 | s0s00 | 96600 | 112400 | 175500 | 188800 | 205600
14 | 21700 | 23400 24800 _&EE';E’;‘E?__@ 37400 | 37500 | 42800 | s2000 | s2200 | 52300 | sz400 | 52500 | 52600 | 59300 | 2200 | 66000 | 70000 | 74500 | 77400 | 83200 | 99500 | 125800 | 180800 | 192500 | 211800
15 \ 23200 | 24100 | 25500 ) ﬂi‘im 13500 | 38600 | 44100 | s3co0 | s3z00 | s3soo | s4oco | satoo | sazoo | &1700 | 64100 | eBo00 | 72100 | 76700 | 79700 | A5700 | 102500 | 119300 | 185200 | 198300 | 218200
- 3100 | 24800 15_&&-@; 33600 | 39700 | 35800 | 45400 | s5200 | stép0 | s5500 | 55600 | 55700 | 55800 | €3600 | 66000 | 70000 | 74300 | 75000 | 82100 | 88300 | 105600 | 122900 | 191300 | 203200
17 pac0 | 25500 | 77100 | 258CC 2101 40800 | 40900 | 41000 | 26800 | se000 | s7100 | 57200 | 57300 | S7400 | s7500 | 65500 | 68000 | 72100 | 76500 | s1400 | sss00 | 90300 | 108800 | 126600 | 197800 210300
18 24500 | 26300 27900 | 25700 2] 2000 | 42100 42200 | 28200 | 5800 | sgsoo | sgo900 | sso0o | s9100 | s9200 | 67500 | 70000 | 74300 | 78800 | 83800 | 7100 | 93600 [ 112100 130400 | 203500 | Z16500
19 25700 | 27100 ﬂ_l“ﬂ_ﬂ 20 410 43200 | 43500 | a5g00 | 60200 | cocoo | so700 | Gosoo | 609p0 | 61000 | €5500 | 72100 | 76500 | 51200 | 8€300 | 89700 | 96400 | 115500 | 134300 | 205600
20 6000 | 27900 | 23T = ﬂﬂ_ﬁ?m 42800 | 51100 | e3200 | 2400 | 62500 | 62600 | 62700 | 62800 | 71600 | 74300 | 78800 | 83600 | 38900 | 92400 | 99300 [ 115000 | 138300 | 245900
s 3a500 | 32800 .-3—”;-:'-{ 13%00 | sc00g g4700 | 73700 | 76500 | 81200 | #6100 | 91600 | 95200 | 102300 121600 142400
21 26800 | 28700 F — © _—— | 35000 | 46100 | 52600 | 64100 | 64300 | 64400 | 64500 | 64€00
pus 27600 | 29500 3%3?-‘—?’;”%‘“@;&@ 47500 | sa200 | ssoo0 | ce200 | 66300 | es400 | 66500 | 66600 | 75900 | 78800 | 83600 | 84700 | 94300 | 98100 [ 105400 126300 | 146700
o 8400 | 30500 ﬂﬂﬂ i) 42200 | 48900 | 55800 | csooo | 6g200 | 68300 | emaoo | emsoo | easoo 78100 | 851200 | 86100 | 51400 | 97100 | 101000 | 108600 ) 130100 | 151100
24 r9300 | 31400 _jl_.’*““-ﬂ iz B | 50300 | 50400 | 57500 | 70000 | 70200 | 70300 | 70500 | 70800 | 70700 | BOS00 | 83600 | 88700 | 94100 100000} 109000 ] 111900 134000 | 155500
—15 l 30200 l.’-ﬂm _Lmi—-L-:E—?; 17 L_i_“_'?ﬂ_ | 51900 | s9200 | 72100 | 72300 | 72400 | 72600 | 73700 | 72800 E2900 | EG100 | 91400 | 9€500 |203000| 107100 § 115300 ] 138000 | 150300




& 31100 | 33300 [ 35300 m 41300 ﬂ.;unTl' L3400 | 53500 | 61000 | 7azoe | 74%oa 74500 | 7ano0 | 7400 | 735006 | msas0 | maroo | seieo geeoo | zeeiool wtiosca | saneoo ) 1ezsoel sensoa - = X \
’ 32000 | 38300 | 35200 | 385700 | 43100 | 53900 | 55000 | 55100 | 62800 | 76500 | 76700 | 76800 | 77000 | 77100 | 77300 | 88000 | 91400 | 96900 | 102300 | 109300} 113600 | 2122400 | 146400 170100 \ ‘\
b 33000 m} 37500 | 39500 | 44300 | 56500 | 56700 | 56800 | 64700 | 78800 | 79000 | 79100 | 73300 | 79400 | 79600 | 90600 | 94100 | 99800 | 105900 | 112600 117000 | 126100 | 150800 | 175200 ] 1
: 34000 Hmf 38500 [ 41100 | 45700 ] 55200 | 55400 | 58500 | 66600 | $1200 ) 31400 | Blsp0 | 81700 ) B1800 | 82000 ) 23300 | 96500 | 102800 ) 305100 ) 116000) 120500 | 129900 | 155300 | 180500

35000 | 37500 | 393800 | 42300 | 47100 | 59500 | 60200 | 60300 | 68600 | B3EQO | B3SO0 | 83900 | 84200 | B4300 | 84500 | 96100 | 99800 | 105300 | 112400 | 119500 124100 | 133800 | 160000 | 185500

35100 | 38500 | 41000 | 43600 | 48500 61700 | 62000 | 62100 | 70700 | B5100 | B6300 | 86400 | 86700 | BEBDO | 87000 | 99000 | 1026800 | 109100 | 115300 | 123100] 127800 | 137800 | 164800 | 191500

37200 | 39800 | 42200 | 44500 | 50000 | 63600 | 63900 | 64000 | 72500 | B%700 | 68500 | 89000 | 859300 | B5400 | 89600 | 102000 105900 | 112400 | 119300 | 126800] 131600 | 141900 | 169700 | 197200

318300 | 41000 | 43500 | 46200 | 51500 65500 | 65800 | 65900 | 75000 | 91400 | 91600 | 91700 | 92000 | 92100 | 92300 | 105100 109100 | 115800 | 122900 | 130600| 135500 | 146200 | 174500 | 203100

30400 | 42200 | 44200 | £7600 | 53000 | 67500 | 67800 | 67900 | 77300 | 94100 | 94300 | 94500 | 94800 | 94500 | 95100 | 108300| 112400 | 119300 | 126600 | 134500] 139600 | 150600 | 180000 | 209200

s0600 | 43500 | <5100 | 45000 | 54600 | 65500 | €9800 | 69900 | 79600 | 96900 | 97100 | 97300 | 97600 | 97700 | 98000 | 111500 | 115800 | 122900 | 130400 | 138500| 143800 | 155100 | 185400
; 51800 | 22850 | 47500 | SOSO0 | 58200| 71600 | 71500 | 72000 | 82000 | 99800 | 100000 | 100200 | 100500 | 100500 | 100500 | 114800 | 119300 | 126600 | 134300 | 142700| 148100 | 155800 | 191000
7 43100 | 46100 { 28900 | 52000 (57800 73700 { 74100 { 74200 { 84500 { 102800 | 102000 | 103200 | 103500 | 183500 | 303500 118200 | 122500 | 130400 | 138300 | 147000) 152500 | 164600 | 195700 J
a 24200 | 47500 | 50¢00 | 53600 | 55500 | 75500 | 76300 | 76200 | 87000 | 105900 | 106100 | 106300 | 106600 | 106700 | 107000 | 121700 | 126600 | 134300 | 142400 | 155400 157100 | 169500 | 202600 }
i9 45700 | 42300 | s1%00 | 55200 | 61500 | 78200 | 78600 | 78700 | 83600 | 105100 | 109300 | 109500 | 109800 | 105900 | 110200 125400 | 130400 | 138300 | 146700 | 155300| 161800 | 174600 | 208700
0 l s7100 | 50300 | s3s00 | 56900 | 63200 eosoo | 81000 aumisnm 112400 | 112600 | 112800 | 113100| 113200 | 113500} 129200 | 134300 | 142400 | 151100 | 160600 166700 | 179800




